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CONSTITUTION (AMENDMENT)
BILL *

(Amendment of Seventh Schedule)

SHR1 S, C. SAMANTA (Tamluk) : I
beg to move for leave to introduce a Bill
further to amend the Constitation of
India.

MR. DEPUTY SPEAKER : The ques-
tion is :

““That leave be granted to introduce &
Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI &, C SAMANIA : I introduce
the Bill, .

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL *

(Amendment of sections 2 and 3)

SHRY 8. C. SAMANTA (Tamluk) : 1
beg t0 move for leave to introduce a Bitl

further to amend the Child Marriage Res-
traint Act, 1929,

MR. DEPUTY-SPEAKER : The ques.
tion is ;

“That leave be granted to introduce a
Bill further to amend the Child
Marriage Restraint Act, 1929,

The motion was adopted.
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SHRI S. C. SAMANTA : I introduce
the Bill,

INDIAN PENAL CODE (AMEND-

MENT BILL *

(Amendment of section 309)

SHRI §.C. SAMANTA (Tamluk) :
I beg to move for leave to introduce a Bill
further to amend the Indian Penal (ode,
1860,

MR. DEPUTY SPEAKER ! The ques-
tion 13

“That leave be granted to introdace &
Bill further to amend the Indian Penal
Code, 1860.”

7 he motion was adapted.‘

SHRI 5. C. SAMANTA
the Bill,

: 1 introduce

CONSTITUTION (AMENDMENT)
BILL *

(Amendment of article 240 and
First Schedule)

SHRI B. K. DASC HOWDHURY
(Cooch-Behar) ; I beg to move for leave
10 introduce a2 Bill turther to amend the
Constitution of India,

MR. DEPUTY SPEAKER : The ques
tion 1 ¢

“That leave be granted 1o introduce a

Bill further to umend the Constitution
of Indwa.”

The motion was adopted.

* Poblished in Gazette of India Egtn;)rdinary, Pars 11, section 2, dated 28-5-71,




